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BEFORE THE NATIONAL GREEN TRIBUNAL, KOLKATA

M. A. No. 08 of 2026 (EZ)
(Earlier O. A. No. 113/2024/E2)

Amar Kumar Gupta

. v BApplicant (s)
Versus
State of Jharkhand ... Respondent(s)
INDEX
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1. Humble Counter AffIEé&it“éH”BEHEIE{61167

of Jharkhand State Pollution|

Control Board. \

2. Annexure-A: True 65§y dfwgietter“68_21 ]
no.506 dated 18/11/2025 of SEIAA.
3. Annexure-B: True copy of letter 99-23
no.444 dated 20/02/2026 of JSPCB.
4. Annexure-c: True coOpY “of letter 04-25
no.1448 dated 04/05/202¢ of JSPCB.
Filed by: -

(Surendra Kumar)
Advocate
JSPCB, Ranchi
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BEFORE THE NATIONAL GREEN TRIBUNAL, KOLKA

M. A. No. 08 of 2026 (EZ)
(Earlier O. A. No. 113/2024/EZ)

Amar Kumar Gupta ;
: e Applicant (s)

Versus
Respondent (s)

State of Jharkhand

v of

Counter Affidavit on behalf of Jharkhand State

nder Notarfes
utes 1958 Gg Act 1652
. Raneh (Indta)

Pollution Control Board in compliance of the

order dated 05.02.2026 & 19.03.2026.

Authonsed
& Notaries R
Jharkhand

.A:V I, Kumar Manibhushan, son of Lavlesh Kumar Shahi
¥

@55 presently posted as the Environmental Engineer,

Jharkhand State Pollution Control Board, Ranchi and am

~3~‘ duly authorized to swear this affidavit and do here by
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. That, at present, I am working and posted as the

Environmental Engineer, Jharkhand State Pollution
Control Board, Ranchi and as such, I am well
acquainted with all the facts and circumstances of

this case.

That, I have gone through the order dated
05/02/2026 & 19/03/2026 passed by the Hon’ble
National Green Tribunal, Eastern Zone Bench,

Kolkata and have understood the contents therein.

That, I have been authorized to swear this
affidavit by the Competent Authority. Further, it
is stated that I have gone through the relevant

files and records in the present case.

-That, it is humbly stated and submitted that the

Hon’ble Tribunal vide Order dated 30/07/2025 in
Original Application No. 113/2024/EZ was pleased to
direct the Jharkhand State Pollution Control Board
to compute Environmental Compensation against the
Respondent No. 08 in respect of the EC violations

outlinedﬁpyrQE;AA, Jharkhand%
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5.That, it 1is humbly stated & submitted that in

compliance of the directions issued by the Hon’ble
NGT, site inspection of the said Mine was carried
out by the Chairman & Members of SEAC, Jharkhand on
11/10/2025 and the inspection report of M/S Shri
Shankar Stone Mines accompanied with the photographs
was submitted to the Board vide letter no. 506 dated
18/11/2025 by SEIAA, Jharkhand.
Photocopy of letter no.506
dated 18/11/2025 of SEIAA is
annexed and marked as
Annexure-A.
-That, it 1is humbly stated & submitted that the
aforesaid report inter-alia provides the following
observations:-
i. Earlier planted trees were 312 in number and
attained a height of 3 to 5 feet.
ii. Recently planted trees with gabion protection
were 1020 in number and planted within the
last 02 months. Up to 3 rows of plantations

were observed at some places.
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iii. The total number of trees required to be
planted as per Environmental Clearance issued
vide letter no. EC/SEIRA/2021-22/2476/2021/67,
dated 16.04.2022 is 1310 trees in the safety
zone and approach road.

iv. The total number of trees planted as observed
during the site visit is 1332 in the safety

zone and along the approach road.

The report further states that a total of 1,020 trees
have been planted recently. Hence, the specific
condition with respect to Gabion plantation 1is
observed to be complied, as per the above mentioned

S0 L o

7. That, it is further stated and submitted that the
Environmental Compensation (EC) against the erring
unit M/S Shri Shankar Stone Mines, has been computed
amounting to INR 15,76,000/- (i.e. Rupees Fifteen
lakhs seventy six thousand only) by the Board and a
show cause notice was issued to the concerned unit

vide JSPCB letter/Memo no. 444 dated 20/02/2026 to

on 25/02/20206 at 11:30 A.M. But,

29




the unit neither appeared nor made any

representation/reply to the Board on the said date.
Photocopy of letter no.444
dated 20/02/2026 of JSPCB is
annexed and marked as
Annexure-B.

8.That, it is humbly stated and submitted that again
vide JSPCB letter/Memo no. 1448 dated 04/05/2026 the
aforesaid EC was imposed on the erring unit and
directed to submit the imposed EC within 30 days by
the Board.

Photocopy of letter no.1448
dated | 04/05/2026 of JSpCR is
annexed and marked as
Annexure-C.

9. That, it 1s humbly stated and submitted that
necessary action for recovery of environmental
compensation against the erring wunit will be
initiated if the unit does not submit the imposed
amount of EC in the given time in accordance with

law and principle of natural justice.

30
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10. That, the instant affidavit is filed bonafide and
in the interest of justice.

11. That, the statement made in forgoing paragraphs
are true to my knowledge in annexure is true copy of

1kE eriginal.

i

DEPONENT

VERIFICATION:

Verified at Ranchi on this the day oﬁn—g—MAM;yp82026 that
the averments & facts stated herein above are true and

correct to my knowledge and belief and nothing material

M 225

DEPONENT
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gignature A“es:e\_daa“é i
gentificetid
¢

has been concealed therefrom.




( — 0% — ANNEKURE J‘,ﬁ]'f

WWWW%&WW,W

§t:1te Level Environment Impact Assessment Authority, Jharkhand
| drereren TReR, gt @@ v @ Wi, do-+er—gat, e, HNETS, 834004

9@, msseiaa.jhk@gmail.com; JgEIge. www.jseiaa.in

=P S Uk M, famie 181 e
N
ey wfg,
SEIAA,
FREvs, |
/T ¥,
e dfa,
SRS S gNUT EFv gve,
3T |
AYT - Ho UT gRA mAIRieRy, Ferdsn gRT 91 Wl 0.A no.
113/2025, Amar Kumar Gupta vs The State of Jharkhand # 9TRd
<rrarder feAie 30.07.2025 @ ST & Wed 7 |
qET  — "o UKy gRa @RV, dHefdl &R di] Tl 0.A no.
113/2025. Amar Kumar Gupta vs The State of Jharkhand ® TR
eyl fedid 30.07.2025 |
HEIYE,

Sqdad yrifre  fawgd ed Bl g f» "o W™ gRa
TTEHR0T, heldhal gR1 dIg Il O.A no. 113/2025. Amar Kumar Gupta vs
The State of Jharkhand 7 foHAMF 30.07.2025 &I gfRATHAT UKTd M/s Shankar
Stone Mines. Partner : Shri Manoj Kumar Mchta and Shri Santosh Mehta. Village :
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“15. Since. the Committee has noted violation of EC conditions by the
Respondent No.8. Project  [Iroponent. and has reconnended
suspension of the operation of the mine in question till compliance of
the EC conditions, we are of the view that the Respondent No.§ Unit,




cannot be allowed to operate 1ill EC conditions are duly complied with
to the satisfaction of the SEIAA. Jharkhand and the SEIAA. Jharkhand
shall inspect the site and violations noted in para-10 of its affidavit
pertaining 10 EC conditions have been fully complied and remedied by
the Project Proponent before commencement of operations by the

Respondent No.8, Unit. can be pernmitted.

16. We also direct the Jharkhand State Pollution Control Board (o
compute Environmental Compensation against the Respondent No.8 in
respect of the EC violations outlined by the SEIAA, Jharkhand in its
affidavit. Such exercise shail be carried out and Environmental
Compensation computed within bro months i.e. by 30.09.2025 and «
report of compliance shall be filed by the Jharkhand State Pollution
Control Board by 37.10.2023 with inputs from SEIAA. Jharkhand to
confirm whether the EC conditions have been complied with or not. 3
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Site Inspection Report of M/s Shankar Stone Mines, Partner: Shri Manoj Kumar Mehta and
Shri Santosh Mehta, Village : Shankardih, Distt. : Giridih, Jharkhand in the light of Hon’ble
NGT order dated 30.07.2025 in the matter of OA no. 113/2024/EZ, Amar Kumar Gupta vs
The State of Jharkhand.

The above matter was referred by Member Secretary, SEIAA to carried out site inspection in
the light of Hon’ble NGT order dated 30.07.2025 in the matter of OA no. 113/2024/EZ, Amar
Kumar Gupta vs The State of Jharkhand, interalia as per para 15 and 16 Hon’ble NGT pleased
to direct as follows .

“15. Since, the Committee has noted violation of EC conditions by the Respondent No.§8,
Project Proponent, and has recommended suspension of the operation of the mine in
question till compliance of the EC conditions, we are of the view that the Respondent
No.8 Unit, cannot be allowed to operate till EC conditions are duly complied with to the
satisfaction of the SEIAA, Iharkhand and the SEIAA, Jharkhand shall inspect the site and
violations noted in para-10 of its affidavit pertaining to EC conditions have been fully
complied and remedied by the Project Proponent before commencement of operations by

the Respondent No.8, Unit, can be permitted.

16. We also direct the Jharkhand State Pollution Control Board to compute Environmental
Compensation against the Respondent No.8 in respect of the EC violations outlined by the
SEIAA, Jharkhand in its affidavit. Such exercise shall be carried out and Environmental
Compensation computed within two months i.e. by 30.09.2025 and a report of
compliance shall be filed by the Jharkhand State Pollution Control Board by 31.10.2025
with inputs from SEIAA, Jharkhand to confirm whether the EC conditions have been
complied with or not.”

In compliance of the above a site visit was carried out by the Chairman & Members of SEAC
on 11.10.2025 at the site of M/s Shankar Stone Mines, Partner : Shri Manoj Kumar Mehta and
Shri Santosh Mehta, Village : Shankardih, Distt. Giridih, Jharkhand.

The observations of the site visit are as follows :
|, Earlier planted trees were 312 in number and attained a height of 3 to 5 feet.

. Recently planted trees with gabion protection were 1020 in number and planted
within the last 02 months. Up to 3 rows of plantations were observed at some places.

. The total number of trees required to be planted as per Environmental Clearance
" issued vide letter no. EC/SEIAA/ZOZ1-22/2476/2021/67, dated 16.04.2022 is 1310
trees in the safety zone and approach road.

IV The total number of trees planted as observed during the site visit is 1332 in the

safety zone and along the approach road.




The details of the recently planted trees are as follows :

I Mango — 109 Nos
ii. Jamun — 105 Nos.
iii. Kadam - 104 Nos
iv. Mahogany  —65Nos
V. Karam - 99 Nos
vi.  Shisham - 67 Nos
vii, Chhatni — 103 Nos
viil. Neem - 51 Nos
iX. Garneem - 62 Nos
X. Kathal - 12 Nos
Xi. Guava — 66 Nos
Xil. Amla — 85 Nos
< xiii.  Sagwan - 25 Nos
Xiv Gulmohar —52 Nos
XV. Karanj: - 15 Nos
wfER T D T R e et
Total 1020 recently planted trees

Hence, the specific condition of the above EC |

observed to be complied.

Photographs of the 5|te visit and the planta

etter with respect to Gabion plantation is

tion are attached herewith.

Further the PAs are reqmred to submit the status of the trees and survival rate to JSPCB

every 06 months. Copy-of the same should also

Ashok Kumar Dubey, IFS (Retd.)
MambBer#i s s

Niranjan Lal Agarwalla
Member

Srikant Verma, IFS s
Melmber Secretary

be submitted to SEIAA.

/ihf‘” ¢ .r Liye .r: I.’I)\n {J

Dr. Ajay Govind Bhatt
Member

Y

Dr. Raju Kumar
Member

./' i)\
< .—g &7
Ashok Kumar Singh, | R’etc{\‘ﬁ)\

Chairman
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Lat 23919755, Long 86.126285
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ANNEXLRE- R

s aare  JHARKHAND STATE POLLUTION CONTROL BOARD
—_
NZ8.Z@5> TOWNSHIP ADMINISTRATION BUILDING, HEC COMPLEX, DHURWA, RANCHI 834004
)\ | Zd Telephone: 0651-2400850 (Fax)/ 2400851/2400852/2401847/2400979/2400139
N
Ref. No:- Ranchi, Dated:-
From, 5,
Rajeev Lochan Bakshi,
Member Secretary.
To,

Sh. Manoj Mehta,
M/s Shree Shankar Stone Mines,
Shankardih, Giridih.

Sub:- Show Cause Notice under section 25 of the Water (Prevention & Control of
Pollution) Act, 1974 and under section 21 of the Air (Prevention & Control of
Pollution) Act, 1981 — Regarding.

Whereas, your unit M/s Shree Shankar Stone Mines, Vill:-Shankardih, P.S. —Dumri, Giridih,
Jharkhand was granted CTO under section 25 & 26 of the Water (Prevention and control of
Pollution) Act, 1974 and under section 21 of Air (Prevention and control of Pollution) Act, 1981
vide Board’s Ref. no. JSPCB/HO/HZB/CTO-17073841/2023/161, dated: 2023-10-09. The

relative part of which is as follows:-

Period of CTO |

Project Site Area Investment(Rs) Product
Plot Nos. Area &Capacity
Before 814,81, 818, | 3.19 115.8 Lacs Stone  Boulder- | Date of issue
expansion 838,841,843 | Acres. 41,250.00 to 30.09.2027
Khata No- cum/annum  Or
168, 07, 70, 1.8:.375.00 TPA
03, 88 (As (As per EC)
per EC) B

Whereas, it is to inform that Hon’ble NGT, Eastern Zone(EZ) Bench, Kolkata vide its order
dated 30.07.2025 passed in O.A. No. 113/2024/EZ, Amar Kumar Gupta Vs State of Jharkhand &
Ors. has been pleased to pass certain directions(Copy enclosed). The relevant part of the said
order is as follows:

“16. We also direct the Jharkhand State Pollution Control Board to compute Environmental
Compensation against the Respondent No.§8 in respect of the EC violations outlined by the SEIAA,
Jharkhand in its affidavit....... a5

Whereas, in view of the above order of Hon’ble NGT an Environmental Compensation as per
The “Polluters Pays” Principle has been calculated on the basis of Pollution Index as stated
below:

Nature of violation — Non-compliance of the CTO conditions.

Basis to levy the Environmental Compensation — Pollution Index .- -
e

p,

§ ‘_"9'- ';
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vironmental compensation is based on the following formula: @

EC= PIXNxRXSXLE

Whe:r=.
" EC- Environmental compensation
PI- Pollution Index of Industrial Sector
N —Number of days of violation took place
R — A factor in rupees for EC !
S- Factor of scale of operation
LF - Location Factor

Now in this case, |

PI is to be taken as 78.8 as the industry Mining of minor minerals (except Sand/riverbed
material mining) belongs to Orange category (as per CPCB’s Classification of Sectors into
Red, Orange, Green, White and Blue Categories).

N is to be taken as 160 days.
Ris to be taken as 250 (as per CPCB’s guidelines).

S is to be taken 0.5 as the Unit belongs to Micro Scale as per Notification No. - S.0. 1702(E)
dated 01/06/2020 of Ministry of Micro, Small and Medium Enterprises (S could be 0.5 for micro
or small, 1.0 for medium and 1.5 for large units as per CPCB Guidelines).

LF is to be taken as 1 as the unit is located at a distance of >10 km from the Municipal
Boundary.

Therefore,

EC (Per day) =PI x R x S x LF
=78.8 x250%x0.5x1

=T 9850/-

Henceforth, the Environmental Compensation for one day comes out to be Z 9850/-, so the total
Environmental Compensation for 160 days comes out to be 15,76,000.00/-(i.e. Rupees Fifteen
Lakhs Seventy Six Thousand Only).

Now, therefore, in view of the above and exercising the powers conferred under section 250f the
Water (Prevention and Control of Pollution) Act, 1974 and under section 21 of the Air
(Prevention and Control of Pollution) Act, 1981you are, hereby, directed to appear in person in
the office chamber of the Member Secretary on 25.02.2026 at 11:30 A.M. to explain the facts
that why the CTO issued to your Unit shall not be revoked, Environmental Compensation as
calculated above be levied against your Unit and Closure direction be issued to your Unit.
Sd/-
(Rajeev Lochan Bakshi)
Member Secretary

Memo No. 4 U Y Ranchi, Dated. 2 0/02-/20 24

Copy to: - The Regional officer, Regional office, Dhanbad for information and necessary action.

F
vy
(Rajeev an Bakshi)
Member Secretary
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S4Was@ay TOWNSHIP ADMINISTRATION BUILDING, HEC COMPLEX, DHURWA, RANCHI 834004
b Telephone: 0651-2400850 (Fax)/ 2400851/2400852/2401847/2400979/2400139
JSREB

Ref. No:- Ranchi, Dated:-

From,
Rajeev Lochan Bakshi,
Member Secretary.

To,
Sh. Manoj Mehta,
M/s Shree Shankar Stone Mines,
Shankardih, Giridih.

Sub:- Direction under Section 33(A) of the Water (Prevention and Control of Pollution)
Act, 1974 and under Section 31(A) of the Air (Prevention and Control of Pollution)

Act, 1981 — Regarding,.
Ref: - Board’s Ref. No. B — 444 dated 20/02/2026.

Whereas. your unit M/s Shree Shankar Stone Mines, Vill:-Shankardih, P.S. —Dumri, Giridih, Jharkhand
was granted CTO under section 25 & 26 of the Water (Prevention and control of Pollution) Act, 1974 and
under section 21 of Air (Prevention and control of Pollution) Act, 1981 vide Board’s Ref. no.
JSPCB/HO/HZB/CTO-17073841/2023/161, dated: 2023-10-09. The relative part of which is as follows:-

Project Site Area Investment(Rs) Product &Capacity | Period of CTO
Plot Nos. Area
Before 814,815, 818, | 3.19 115.8 Lacs Stone Boulder- | Date of issue to
expansion 838,841,843 | Acres. 41,250.00 30.09.2027
Khata  No- cum/annum or
168, 07, 70, 1,11,375.00 TPA
03, 88 (As (As per EC)
per EC)

Whereas. 1t is to inform that Hon’ble NGT, Eastern Zone(EZ) Bench, Kolkata vide its order dated
30.07.2025 passed in O.A. No. 113/2024/EZ, Amar Kumar Gupta Vs State of Jharkhand & Ors. has been
pleased to pass certain directions(Copy enclosed). The relevant part of the said order is as follows:

“16. We also direct the Jharkhand State Pollution Control Board to compute Environmental
Compensation against the Respondent No.8 in respect of the EC violations outlined by the SEIAA,
Jharkhand in its affidavit....... 4

Whereas, in view of the above order of Hon’ble NGT an Environmental Compensation as per The
“Polluters Pays™ Principle has been calculated on the basis of Pollution Index as stated below:

Nature of violation — Non-compliance of the CTO conditions,

Basis to levy the Environmental Compensation — Pollution Index

The environmental compensation is based on the following formula:

EC= PIXNxRxSxLF




R

Environmental compensation
i~ Pollution Index of Industrial Sector
~ N =Number of days of violation took place
R - A factor in rupees for EC
S- Factor of scale of operation
LF — Location Factor

Now in this case,
PLis to be taken as 78.8 as the industry Mining of minor minerals (except Sand/riverbed material

“mining) belongs to Orange category (as per CPCB’s Classification of Sectors into Red, Orange, Green,

White and Blue Categories).

. Nisto be taken as 160 days.

“Riis to be taken as 250 (as per CPCB’s guidelines).

S is to be taken 0.5 as the Unjt belongs to Micro Scale as per Notification No. - S.0. 1702(E) dated
01/06/2020 of Ministry of Micro, Small and Medium Enterprises (S could be 0.5 for micro or small, 1.0
for medium and 1.5 for large units as per CPCB Guidelines).

LF is to be taken as 1 as the unit is located at a distance of >10 km from the Municipal Boundary.

Therelore,

EC (Per day) =Pl x R x § x LF
=788 %250 % 0.5 x |

= 9U83/-

Henceforth, the Environmental Compensation for one day comes out to be % 9850/-, so the total
Environmental Compensation for 160 days comes out to be %15,76,000.00/-(i.e. Rupees Fifteen Lakhs
Seventy Six Thousand Only),

"v\’!wrv:zs’, a show cause notice was issued to the Unit vide Board’s Memo No. 444 dated 20/02/2026 to

are o person on 25/02/2026 at I11.30 AM but the same was neither availed by the Unit nor any
fepiivpresentation has been received by the Board til] date.

Now, therefore, in view of the above and by exercising the powers conferred under Section 33(A) of the
Water (Prevention and Control of Pollution) Act, 1974 and under Section 31(A) of the Ajr (Prevention
ant Control of Pollution) Act. 1981, an Environmental Compensation amounting to INR 15,76,000/- (i
Runces Fifteen Lakhs Seventy Six Thousand) is being imposed on the Unit & the Unit is hereby directed

Lo it the abovesaid amount of Environmental Compensation within 30 days of receipt of this letter.
In “of failure to deposit the said amount further legal action may be initiated against the Unit,
Sd/-

(Rajeev Lochan Bakshi)
Member Secretary

M- ma, No. ... Zl'(“l S.. Ranchi, dated .6 Y ,DSP{ 202

Copy t6: The Divisional Head, Dhanbad, JSPCB,HQ, Ranchj/ The Regional Officer, JSPCR Regional
Office — cum - Laboratory, Dhanbad for information and necessary action please.

akshi)
ecretary
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